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Export o f Tobacco aad Tobacco Leave* 
to  Bangladesh

6242, SHRI S. N. MISRA ; Will die 
Minister of FOREIGN TRADE be pleased 
to state :

(a) whether any agreement has been 
k  ached for the export of Tobacco and To-
bacco Leaves to Bangladesh from India ; and

(b) if to, the salient features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. G. GEORGE) : (a) and (b). The Trade 
Agreement between India and Bangladesh, 
concluded in March, 1972, provides for export 
of unmanufactured tobacco of the value of 
Rs. 10 crores to Bangladesh und^r the Limited 
Payments Arrangement. It has been agreed 
between the two Governments that trade In 
this item would be handled by the State 
Trading Corporation of India and the Tiadvng 
Coiporation of Bangladesh

B ill on Amendments to Election Laws

t>243 SHRI S. N. MISRA : Will the 
Minister of LAW AND JUSTICE l>e pleased 
to state the time bv which the Bill to give 
effVct to amendments to the Election Laws
vi ill be brought before the House ■*

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARY) : 
In compliance with the assurance given m 
Parliament, the pioposals for amendment of 
election law were referied to a Joint Com-
mittee of both the Houses. The report of the 
Joint Committee, presented to Parliament on 
13th March, 1972, is being examined by the 
Government and necessary legislation will be 
introduced in Parliament as soon as the 
examination of the report is completed.

Hard Coke Sanctioned for Export by 
MMTC

6244, SHRI JYOTIRMOY BOSU: 
Will the Minister of FOREIGN TRADE 
be pleased to state :

(a) the total value and quantity of hard 
coke sanctioned for export by the Minerals 
and Metal Trading Corporation, year-wise 
irom 1969 to 1971 ,

(b) the parties who weie given contract 
foi export and whether any tender was invited 
for the purpose and if so, the rates submitted 
by each tenderer ;

(c) whether according to the established 
policy of MMTC and the standing instruction 
on the subject, every transaction valued at 
more than Rs. 2 crore requires prior sanction 
of the Government of India, if so, whether 
in this case, this policy was strictly adhered 
to by the MMTC; and




